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in view of the Janata Government's
own policy of rural development and
of help to the farmers, will the Govern-
ment assure us that through the Co-
operative Banks, the farmers and not
so much the merchants and the
tradesmen will be assisted in a larger
way?

MR. SPEAKER: It is a suggestion for
aclion.

SHRI H. M. PATEL: The answer is.
‘Of course, that is the intention.’

MR. SPEAKER: We pass on to the
next question. Qn. No, 184. We shall
take this up along with Question No.
190. Both these gquestions will be taken
up together. Shri Yuvraj.
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)‘ Yes, Sir.
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A quantity of about 7.92 tonnes of
gold for the price of about Rs. 50.73
crores has been sold in the six auctions
8o far held by the Reserve Bank of
India.

(b) All the quantity has been sold
to licensed dealers and certified gold-
smiths for conversion into ornaments.

(¢) The price of gold in the country
is ranging around Rs. 680/- per ten
grammes while the international price
is near about Rs 500/- per ten gram-
mes. This is not an indication of in-
crease in smuggling. If smuggling of
gold had continued on any significant
scale with regular supplies of gold
from Government stock, the gold
prices in India would have steeply
fallen from the price level of Rs. 690/-
prevailing before the announcement
of gold sales policy by *the Govern-
ment.

(d) and (e). The gold sold in the
Reserve Bank of India auctions is
strictly within the ambit of the Gold
(Control) Act and is subject to proper
accounting control.

Evaluation of Gold Auction Policy
+
#190. DR. MURL] MANOHAR
JOSHI;

SHRI K. MAYATHEVAR:

Will the Minister of FINANCE be
pleased to state:

(a) the quantity of gold sold in each
of the auctions by Government in
1978;

(b) whether Government have eva-
luated the policy of the auction of
g0ld in the light of the experience
gained; ang

(c) if so, what are the findinges of
Government and to what extent the
policy of auction has been able to
check the smuggling of gold and what
has been its impact on the domestic
prices? . :
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THE MINISTER OF FINANCE(SHRI H. M. PATEL): (a) The infor-

mation is given below.

S. No. Date Quantity sold
I auction . . . . 3-5-78) 492°6 Kgs.

II  auction 16-5-78 1559° 4 Kge.
III auction 31-5-78 1220° 4 Kge.
IV  auction . . . . . 14-6-78 1504°9 Kgs.

V  auction 28.6-78 1618:9 Kgs.
VI auction . . . 12-7-78 1520 ¢ Kgu.

(b) and (c). It is too early to make
an evaluation of the impact of gold
sales policy. Sale of goid by the
Government has been conceived of as
an economic measure in addition to
preventive measures to tackle the evil
of smuggling of gold. The sale has
discouraged large scale smuggling of
gold into the country. The gold prices
in the country have shown some ten-
dency to fall since the commencement
of the gold sale operations,

On the basis of review of results of
the auctions and experience gained,
changes are being made from time to
time.
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MR. SPEAKER: Mr. Yuvraj, you are
making a statement. It is not correct.
Put the question.

SHRI YUVRAJ: I am putting my
supplementary.

& ag e wigan § 5 3-5-78
¥ o @ o Aanh ge gl ok 12
T 1978 W N @ e @ gl
AT F R F & feeelt gfa gl
it 8 #E, 1978 W W Y Nard
TA% 10 ¥ &Y fira ax g wiw 12
arf, 1978 w1 @1 A v wiw
10 %1 Y fieay av gf ?

SHRI H, M. PATEL: Sir, I have al-
ready stated the objective-~the hon.
Member also spelt it out. The objec-
tive of this policy was to supplement
the preventive efforts for controlling
the smuggling of gold. That is the
main objective, Certainly it was inci-
dental that it might have an effect of
bringing down the price. But, that
will be a slow process having regard
to the fact that the quantity of gold
that should be auctioned was very
small compared to the quantity avail-
able in the country itself.

MR. SPEAKER: He was talking of
some big business.

SHRI H. M, PATEL: I am answer-
ing this. Naturally big businessmen
may have it. But, we are selling gold
to gold dealers. If you will see, I have
a statement here from which I would
read out. In the Sixth auction, for
instance, the number of bidders whase
bids were accepted including the bid-
ders from Bombay were:

Bombay 301,
Pune 134,
Ahmedabad 88,
Madura 98,
Madras 93,
Bangalore 34,
Hyderabad 76,
Calcutta 386,
Allahabad 8,
Baroda 50,
Delhi 35,
Chandigarh 48,
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Madhya Pradesh (Indore) 6,
Bhubaneswar 1,

Kanpur 9,

Cochin 39,

Nagpur 20,

Patna 95,

Guntur 6,

Jaipur and so on.

oY quoqets qEArY 1 TW & sTETH BT

s ag &

MR. SPEAKER: For Assam, Patwary
is here.

SHRI H. M. PATEL: Shillong 1 and
Goa 2. The point in saying this is
this, The hon. Member's impression i8
that these gold bids are made only by
those in Bombay is not correct.

Another important point to note is
that last time, if you remember, when
the guestion was put, there were two
largest bidders. If you add all of the
six auctions, one of the two largest
bidders was awarded 22.5 kg In the
six auctions both of them had the same
quantity. You will realise that this
is not as if big people are getting a
large quantity or a large quantity is
being given to any dealer. I think it
is very clear that the policy is such
that the largest possible number of peo-
ple are getting now. But, as I said
before, it is our intention to introduce
an arrangement whereby the gold-
smiths will be able to purchase gold
in smaller bars direct from selective
banks or selective centres. When this
is done, you will find more people com-
ing into it. Even now it is not correct
to say that few people are there.
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SHRI H. M. PATEL: Sir, I have
already stated that at no time were
the goldsmiths debarred from bidding
at the auctions. In order to facilitate
their bidding at the auctions it was
arranged that five of them could bid
jointly., The minimum quantity one
could bid was 100 gmg and the maxi~
mum was 2,500 gms. It is no¢ as if
poor goldsmiths cannot gpply for this.
One of the request of the goldsmiths
wag that gold may be made available
to them at large number of places in
India. There are certain limitations
in spreading too wide. Nevertheless it
is the direction in which we are mov-
ing and we shall try to see that larg-
est number of goldsmiths could got
it,

DR. MURLI MANOHAR JOSHI: In
view of the answer given by the hon-
ble Minister 1 agree that it is too early
to evaluate the impact of this policy
on prevention of smuggling. But,
Sir, it has been repeated many a time
that the scheme of distribution of
gold to goldsmiths directly is being
prepared and about to come. May I
know how long will it take for the
Government to ensure that the mid-
dlemen in the trade of gold are eli-
minated and the poor goldsmiths get
gold at a reasonable price in the small
towng where they are working? Whe-~
there there is any proposal to have
these biddings at a large number of
centres in the country where these
ordinary goldsmiths could get gold?
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SHRY H. M. PATEL: Sir, the bid-
ding part will have to bg confined at
one place but the bidg ara accepted by
post. It is easy for people to bid and
people from outstations are bidding
and a large number of applications
are coming from outstations, Further, .
Sir, gold is being s0lq under the Gold
Control Order and only those who are
licensed can bid. One more restric-
tion has been put on gold dealers.
They shall not sell to other gold dea-
lers.

As regards the other point as to
when we shall finalise the scheme for
making available gold directly to
goldsmiths that, we hope, will be pos-
sible within three weeks or so at the
maximum.

DR. MURLI MANOHAR JOSHI:
There was a proposal in which im-
ported gold could be converted into
jwellery for export purposes. In
view of this auction policy whether
this scheme of importing gold and giv-
ing it to goldsmiths for manifacturing
jwellery and exporting it been finalised
by the Government. If g0, what are
the details of the scheme?

Secondly, you have said from time
to time that Government has made
certain changes in the auction policy.
May I request you to elaborate the
changes which Government has made?

MR. SPEAKER: He has already ex-
plained about the changeg that have
been made.

DR. MURLI MANOHTR JOSHI:
‘What about the first part of my
question.

SHRI H. M. PATEL; The first part
is not strictly a question which arises
from this. But I will give an answer
although I think later the Commerce
Minister will do that. That scheme
hag definitely come in and we hope
within next two to three weeks, at
the outset, the scheme will be announ-
ced and put into operation. I was
saying about the changes. When we
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began, it was gold dealers and co-op-
erative societies of gold-smiths who
were operating. We changed it soon
atterwards to five goldsmiths who
jointly could apply and later we de-
vised further changes. Now gas 1
have said we are trying to have them
sold in smaller bars at different
centres. The ceilings were also re-
duced.

ofY ot : wav el oft ag ey
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SHRI H. M. PATEL: That is what
1 said.

MR. SPEAKER: This question was
discusesd last week.

SHR] H. M. PATEL: I would only
like to say that a scheme for enabling
goldsmiths to make jewellery and ex-
port them is being worked out be-
cause an ordinary goldsmith himself
may not be able to export. There
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will have' to be an organisation of
people like export houses, etc, whe
could do this job. Gold will be made
available to them at international
price. Precise machinery for arrang-
ing that gold to be imported from
abroad for making available to gold-
smithg at international price ijs being
organised and as I said a little
while ago we hope to announce the
scheme within the next three weeks
at the outset,

Capital Gaing Tax

*186. SHRI R. VENKATARAMAN:
Will the Minister of FINANCE be
pleased to state:

(a) the amount collected as Capital

Gaing tax during 1974-75, 1975-76 and
1976-77;

(b) the amount collected as Capital
Gaing tax during the year 1877-78;
and

(c) the amount invested in approv-
ed savings in lieu of payment of capi-
ta] gains tax during 1977-78?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL). (a) and (b).
The Income-tax Department does not
maintain any records to show collec-
tion of taxes under different heads of
income. However, head-wise break-
up in respect of gross income and gross
demand raised is maintained. In
respect of financial yearg 1974-75, 1975-
768 and 1976-77, the position of gross
income assessed and gross tax de-
mand raised in respect of capital
gains is as under:—

(Tn crores of rupees)

1974-75 1975°76  1976-77

1. Gross income .

2. Gross demand .

. . 406 371 308
. . 214 130 18- 4






